FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF DEV AUTOMATES PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Dev Automates Private Limited
2. Date of incorporation of corporate debtor July 25, 2006

3. Authority under which corporate debtor is | Registrar of Companies - Delhi
incorporated / registered

4, Corporate Identity No. / Limited Liability Identification | CIN: U34300HR2006PTC036262
No. of corporate debtor

5. Address of the Registered Office and Principal Office | Registered Office: 43-44, IDC, Hissar Road, Rohtak, Haryana
(if any) of corporate debtor — 124001, India

6. Insolvency Commencement Date (ICD) in respect of | May 01, 2023; vide Order of Hon’ble NCLT, Chandigarh Bench
corporate debtor (The said Order was received by the IRP on May 04, 2023)

7. Estimated date of closure of insolvency resolution | October 28, 2023
process

8. Name and Registration Number of the Insolvency | Name: Mr. Pankaj Arora
Professional acting as Interim Resolution Professional | IBBI Reg. No.: IBBI/IPA-001/IP-P-01743/2019-2020/12739

(IRP)
9, Address and e-mail of the Interim Resolution | Regd. Address: 136, Shubham Tower, Neelam Chowk, NIT,
Professional, as registered with the Board Faridabad -121001, Haryana, India

Regd. Email Id: tra.pankaj@gmail.com

10. | Address and e-mail to be used for correspondence | Decode Resolvency International Private Limited

with the Interim Resolution Professional Address: 1101, Dalamal Towers, Nariman Point, Mumbai —
400021, India

Email id: cirp.dapl@decoderesolvency.com

11. | Last date for submission of claims May 18, 2023 (being the 14™ day from the date of receipt of
Order)

12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the Interim
Resolution Professional

13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)

14. | (a)Relevant Forms and (a) Relevant forms are available at
(b)Details of Authorised Representatives are available https://ibbi.gov.in/en/home/downloads
at: (b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, has ordered the commencement of
Corporate Insolvency Resolution Process (CIRP) of Dev Automates Private Limited vide Order dated May 01, 2023 (Date of
receipt of Order is May 04, 2023)

The creditors of Dev Automates Private Limited are hereby called upon to submit their claims with proof on or before May
18, 2023 to the Interim Resolution Professional at the address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of Authorised
Representative from among the three Insolvency Professionals listed against Entry No. 13 to act as Authorised Representative
of the class in Form CA — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date: May 04, 2023
Place: Faridabad
Sd/-
Pankaj Arora
Interim Resolution Professional
IBBI/IPA-001/IP-P-01743/2019-2020/12739
IP’s Regd. email: tra.pankaj@gmail.com
Process ID: cirp.dapl@decoderesolvency.com
IP’s Regd. address: 136, Shubham Tower, Neelam Chowk, NIT, Faridabad, Haryana -121001, India
AFA Validity: December 08, 2023
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‘THERE HAS BEEN TALK OF A RETURN TO BARCELONA’

[ionel Messi set to leave PSG at end of season

PARIS: Lionel Messi is set
to leave Paris Saint-Germain
when his contract expires at
the end of the season after two
years with the French club, a
person with knowledge of the
situation told The Associated
Press.

The person spoke on condi-
tion of anonymity because they
were not authorized to pub-
licly comment on the Argen-
tine great’s status.

The person said Messi’s
departure was a mutual deci-
sion, with his contract effec-
tively allowed to run down
since January. The news comes
a day after PSG suspended the
seven-time Ballon d'Or win-
ner following his trip to Saudi
Arabia without the clubs
permission.

Messi has a commercial
contract with Saudi Arabia to
promote tourism in the Middle
Eastern country and has been
linked with a lucrative move
there at the end of the season.

There has also been talk of
areturn to Barcelona, where he
spent the majority of his career,
or to the United States to play
in MLS.

Barring a late change of
heart from him or PSG, this
seems certain be his final sea-
son in the French capital.

His suspension and news of
his impending exit comes at a
time when PSG is embroiled in
an increasingly fraught French
league title race.

Messi was supposed to
be training alongside his

Lionel Messi

FILEPHOTO

teammates on Monday, but
was instead in Saudi Ara-
bia, holding a falcon on his
arm, watching a palm-weav-
ing demonstration and look-
ing around the Arabian Horse
Museum as part of his com-
mercial contract with the king-
dom to promote tourism there.
It was an expensive trip for the
recent World Cup winner, who
won't get paid or be allowed to
train or play with the team dur-
ing his suspension.

It looks like it will be a
disappointing end to a tur-
bulent and somewhat under-
whelming two-season spell at
a club where soap opera-style
drama, on and off the field, is

BOATING C'SHIP

rarely far away given the pres-
ence of other superstars like
Kylian Mbapp and Neymar
in the squad. It also exposes
the tensions now that Qatar
and Saudi Arabia gulf neigh-
bors and fierce recent rivals in
regional politics have become
major influencers in the world
of soccer.

Messi is right in the mid-
dle of it all, through his own
making and because everyone
inside and outside the game
wants a piece of one of the
all-time greats. The Argen-
tina forward never intended
to be playing for PSG, a club
owned by Qatar Sports Invest-
ments, but found himself mov-

ing there in 2021 after previous
team Barcelona, the soccer love
of his life, plunged into finan-
cial problems that still persist.

Immediately, it thrust
Messi into the hands of the
Qataris, given QSI is a sub-
sidiary of the emirate’s sover-
eign wealth fund, and invited
accusations against him of
sportswashing.

Messi placed himself in
an even more delicate posi-
tion last year when, just a few
months before the World Cup
in Qatar, he signed up to be
essentially an ambassador for
Saudi Arabia.

Hence this weeK’s trip to the
kingdom, which he decided

He has a
commercial contract
with Saudi Arabia
to promote tourism
in the country

to make without PSG’s per-
mission and covering a period
when the squad had been asked
to train in response to the
team’s 3-1 loss at home against
Lorient on Sunday. Accord-
ing to French daily CEquipe,
PSG coach Christophe Galtier
had pledged to give his play-
ers Monday and Tuesday off if
they beat Lorient. Instead, the
team trained on Monday and
had Tuesday off.

In the wake of Messis
resulting suspension, the Saudi
Tourism Authority released a
long statement detailing the
movements of the man it called
a “football icon” and his fam-
ily on a day he was supposed to
still be in France.

Other aspects of the trip
included “feeding the indig-
enous Arabian gazelles,” while
the Messis apparently also were
“charmed by the authenticity
and architecture of At-Turaif
and the beauty of the Arabian
horses”

It would make interest-
ing reading for PSG president
Nasser Al-Khelaifi, chairman
of QSI'and beIN Media Group,
which has been the victim of
broadcasting piracy in Saudi
Arabia in recent years.

Indeed, Saudi Arabia and
Qatar are engaged in a proxy
battle to be the epicenter of
Asian soccer. The presidency
of the Asian Football Confed-
eration is vacant in 2027 and
both have potential candi-
dates lined up. Since elections
in February, the presidents of
the Saudi and Qatari soccer
federations Yasser Almisehal
and Sheikh Hamad Al Thani,
respectively are members of
the FIFA Council, the execu-
tive body that makes the deci-
sions in world soccer.

The neighbors and rivals
were competing to host the
2027 Asian Cup, until a solu-
tion emerged that rewarded
both.

Qatar stepped up when
China handed back hosting
rights to the 2023 edition, cit-
ing the COVID-19 pandemic,
and that tournament will start
in Doha in January. The AFC
then awarded Saudi Arabia the
2027 edition a likely audition
for ambitions to stage a future
World Cup, possibly in 2034.

It does not stop at soc-
cer. Doha will host the multi-
sport Asian Games in 2030
and Qatar is widely expected
to launch another campaign
to host an Olympics in the city,
this time in 2036.

The 2034 Asian Games
are in Riyadh, and Saudi
Arabia won a bid to host the
2029 Asian Winter Games
in a futuristic mountains
resort, Trojena, that is not
yet built. AGENCIES

KKR keep themselves in the hunt as SRH fortunes dip

for his team.

HYDERABAD: The self-destructing batters
let Sunrisers Hyderabad down again to hand
a Kolkata Knight Riders a much needed five-
run win in the IPL here on Thursday, keeping
the Nitish Rana-led side alive in the tourna-
ment. Rana and Rinku Singh came up with a
fruitful 61-run partnership to help KKR post
171 for nine and then their bowlers, especially
Shardul Thakur (2/23) and Vaibhav Arora
(2/32), helped the two-time IPL champions
limit Sunrisers Hyderabad to 166 for eight
in 20 overs. Varun Chakaravarthy bowled a
brilliant 20th over to eke out a welcome win

KKR earned their fourth victory of the sea-
son and are now on eight points, while SRH,
who remained stranded on six points, suffered
a huge body blow to their chances of making

the playoffs. The victory was hard-fought for
KKR, given that SRH’s South African pair of
skipper Aiden Markram (41 off 40 balls) and
Heinrich Klaasen (36 off 20 balls) had at one
point in time looked to take the match away
with their 70-run partnership. Markram and
Klaasen produced innings of character but
their dismissal in quick succession spelt doom
for the home side as the later-order batters
couldn't get going.

The KKR pair of Rana and Rinku came
together at the crease at a time when the team
was struggling at 49 for three at the end of
powerplay.

But by the time Rana departed in the 12th
over, his 31-ball 42 studded with three fours
and an equal number of maximums had put
the team on course to a fighting total. AGENCIES

S. E. RAILWAY - TENDER

e-Tender Notice No. M-716-WRD-WELD-
ADA-23, dated 01.05.2023. e-Tender is
invited by Divisional Railway Manager
(Mech)/Adra, S.E.Railway, Adra for and on
behalf of President of India for the following

Bengal Para team have won two Gold medals (one in Para Men’s 500 meter and one in Para mix
200 meters) at 10th Open & Para Dragon Boat National Championship 2023. Bihar Dragon Boat
Association has organised the championship at Moti Jheel. Teams from 23 States of the country
including Maharastra, Kerela, Uttarakhand, Uttar Pradesh, Bihar, Jharkhand, Odisha, Punjab and

Delhi, have participated in the 4-day championship, started from 27 to 30 April. Meanwhile, Mixed
Open team have won bronze medal in 1000-meter category.

work : Name of work : Outsourcing for 30
Welders and 30 Helpers for NPOH work
at WRD/Adra through Open Tender for a
period of 02 years (i.e. 600 working days).
Departmental Value : T 2,84,69,034/-
including GST. The closing date and time
of e-tender is on 31.05.2023 at 11.00 hrs.
and opening of tender will be done on
31.05.2023 after 11.00 hrs. Details of e-
tender may please be seen at website

MPOST

Asia Cup: Mixed pair
teams make finals, India
eye all 10 golds on offer

Mrinal Chauhan and Sangeeta
defeated Hong Kong 6-0

TASHKENT:  Continu-
ing their dominance, Indian
archers stormed into the
finals of the recurve and com-
pound mixed pair sections in
the ongoing Asia Cup Stage 2
World Ranking Tournament,
here on Thursday.

Indian archers have thus
made finals in all the 10 sec-
tions in the continental show-
piece. The second-seeded
mixed pair duo of Mrinal
Chauhan and Sangeeta, who
got a bye into quarterfi-
nals, defeated Hong Kong
6-0 (37-32, 34-33, 36-34) in
straight sets before eliminat-
ing Uzbekistan 5-4 (36-37,
36-35, 39-36, 37-39) in the
semifinals.

The Indian recurve
mixed pair will take on
their opponents from China
in the gold medal clash on
Friday.

In a small five-nation
field in the compound
mixed section, the duo of
Abhishek  Verma and
Parneet Kaur pipped Iraq by
a narrow 152-151 margin to
move into the final.

The duo got a bye into the
semifinals by virtue of top-
ping the qualification round.
Verma and Parneet will face
Kazakhstan in the gold medal
clash on Friday. AGENCIES

Indian archers have thus made
finals in all the 10 sections in the
continental showpiece
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FORMA
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF DEV AUTOMATES PRIVATE LIMITED

RELEVANT PARTICULARS

1 Name of corporate debtor Dev Automates Private Limited

2 Date of incorporation of corporate debtor July 25,2006

Authority under which corporate debtor is | Registrar of Companies - Delhi

3 incorporated/ registered

4 Corporate Identity No./Limited Liability | CIN:U34300HR2006PTC036262
Identification No. of corporate debtor

s Address of the Registered Office and Principal | Registered Office: 43-44, IDC,

Office (if any) of corporate debtor Hissar Road, Rohtak, Haryana -

124001, India

Insolvency Commencement Date (ICD) in

May 01, 2023; vide Order of
6 respect of corporate debtor

Hon'ble NCLT, Chandigarh Bench
(The said Order was received by
the IRP on May 04, 2023)

Estimated date of closure of insolvency
resolution process

October 28,2023

Name and Registration Number of the
8 Insolvency Professional acting as Interim
Resolution Professional (IRP)

Name: Mr. PankajArora

IBBI Reg. No.: IBBI/IPA-001/IP-P-
01743/2019-2020/12739

Regd. Address:136, Shubham
Tower, Neelam Chowk, NIT,
Faridabad -121001, Haryana, India,
Regd. Email Id: tra.pankaj@gmail.com

Address and e-mail of the Interim Resolution
9 Professional, as registered with the Board

COURT NOTICE
(U/o 5 Rule 20 CPC)

{UNDER GUARDIAN AND WARD ACT}

IN THE COURT OF Ms. Deepti

Additional Civil Judge
(Senior Division), Rohtak
Beenu @Beenu Jain W/o Lt. Vikas
Jain
Vs.
General Public
CNR No. HRRH02-000681-2023
Next Date:-13-07-2023

NOTICE TO:
General Public
India
In above titled case, the defendant (s)/
respondent(s) could not be served. It is
ordered that defendant(s)/ respondent(s)
should appear in person or through
counsel on 13.07.2023 at 10:00 am.

For details logon to
highcourtchd.gov.in/?trs = district
notice & district = Rohtak
Sd/- Ms. Deepti

Additional Civil Judge (Sr. Divn.),
Dated 03.05.2023 Rohtak

Address and e-mail to be used for
correspondence with the Interim Resolution
Professional

Decode Resolvency International
Private Limited, Address: 1101,
Dalamal Towers, Nariman Point,
Mumbai - 400021, India, Email id:
cirp.dapl@decoderesolvency.com

1 Last date for submission of claims May 18, 2023 (being the 14th day

from the date of receipt of Order)

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the Interim Resolution Professional.

Not Applicable

Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in
aclass (Three names for each class)

Not Applicable

(a)Relevant Forms and

(b)Details of Authorised Representatives are
available at:

(a) Relevant forms are available
at https://ibbi.gov.in/en/home/
downloads

(b)Not Applicable
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Notice is hereb¥ given that the National Company Law Tribunal, Chandigarh Bench, has ordered the

commencement of Corporate Insolvency Resolution Process BCIRPQ of Dev Automates Private Limited

vide Order dated May 01, 2023 (Date of receipt of Order is May 04,2023)

The creditors of Dev Automates Private Limited are hereby called upon to submit their claims with proof on or

before May 18, 2023 to the Interim Resolution Professional at the address mentioned against Entry No.10.

The financial creditors shall submit their claims with t;)Jroof by electronic means only. All other creditors

may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of

Authorised Representative from among the three Insolvency Professionals listed against Entry No. 13 to

actasAuthorised Representative of the class in Form CA-Not Applicable

Submission of false or misleading proofs of claim shall attract penalties. Sd/-
Pankaj Arora

Interim Resolution Professional
IBBI/IPA-001/IP-P-01743/2019-2020/12739
IP's Regd. email: tra.pankaj@gmail.com
Process ID: cirp.dapl@decoderesolvency.com
IP's Regd. address: 136, Shubham Tower, Neelam Chowk, NIT, Faridabad, Haryana -121001, India,

Date: May 04, 2023
Place: Faridabad

AFA Validity: December 08, 2023

TENDER NOTICE e
The Chief Administrative officer/Const./Northern Railway, Kashmere Gate, Delhi, for
and on behalf of the President of India invites open e-tender under Two Packet
System for the under noted work:

Mode of Tender Open E-Tender (Two Packet)
Tender Notice No. 74-W/4/1/461/WA/HQ dated 03.05.2023

Carrying out Final Location Survey for (i) New BG Railway
Line Projects and (i) Final Location Survey for construction
of Doubling/Third line/ 3rd & 4th line/Flyover over DLI, UMB,
MB & FZR Division area of Northern Railway

Rs. 30.50 crores

Rs. 16,75,200/-

Azadit,
AmritMahotsav

Full Name of work

Approx. Cost

Bid Security to be
deposited
Completion period

Availability of tender
document on Rly. Website|

24 (Twenty four) months

Tender documents will be available on IREPS web

site i.e. www.ireps.gov.in from 03.05.2023 to
09.06.2023 upto 11.30 hrs.

09.06.2023 upto 11.30 hours. Tender documents can be
uploaded by the tenderer on IREPS web site w.e.f.
26.05.2023 to 09.06.2023

09.06.2023 at 11.30 hours (immediately after close of
uploading of tender (D2). In case of two packet system,

Last date/Time of
upload of tenders

Date and time of
opening of tender

GOVERNMENT OF WEST BENGAL
NOTICE INVITING e- QUOTATION
Nle-QNO: 15/EE(E)/NKDA/2023-24
Online e-Quotation are invited by the
Executive Engineer [E] New Town Kolkata
Development Authority vide memo no
5269 /EE(E)/NKDA /Elect /2023-24 dated
03/05/2023 for the work: - Design and
set-up of a 3D Holographic Experience at
Apur Sansae Park. Having tender amount-
Agency has to quote only. Bid submission
closing date 20.05.2023 up to 12.00 PM.
For other details please visit our website at
www.nkdamar.org & hitps://wbtenders.
gov.in and the office notice board Newtown,

Kolkata -700156.
Sd/- Executive Engineer(E)
New Town Kolkata Development Authority

GOVERNMENT OF WEST BENGAL

ABRIDGED
NOTICE INVITING e-TENDER NO:

05/'WBNKDA/EE-V /2022-23
MEMO NO: 5013 /EE-V/INKDA/2023-24 D1:25.04.2023

Tender ID: 2023 NKDA 519359 1
Tender has been invited on 25.04.2023 for the following
work: 1. Repairing and profile correction of
Bituminous road with bituminous road with
bituminous macadam and semi dense bituminous
concrete on street no 358 and 327 in AA-ID, New Town,
Kolkata.. Document download & Bid submission
closing date 11.05.2023 upto 6.55 P.M. Details
available on www.wbtenders.gov.in .www.nkdamar.org
or contact office of the undersigned.
Sd/
Executive Engineer-V
New Town Kolkata Development Authority

GOVERNMENT OF WEST BENGAL

ABRIDGED
NOTICE INVITING e-TENDER NO:

06/WBNKDA/EE-V /2022-23
MEMO NO: 5071 /EE-V/NKDA/2023-24 Dt:26.04.2023

Tender ID: 2023_NKDA_520675_1
Tender has been invited on 26.04.2023 for the following
work: 1.Repair and renovation of barrier free footpaths
due to damage caused by excavation of tranches
different service provider for different purpose of
residents in Action Area-l1 under EE-V, New Town,
Kolkata. Document download & Bid submission
closing date : 10.05.2023 upto 3.00 P.M. Details
available on www.wbtenders.gov.in ,www.nkdamar.org
or contact office of the undersigned.
Sd/
Executive Engineer-V
New Town Kolkata Development Authority

GOVERNMENT OF WEST BENGAL

ABRIDGED
NOTICE INVITING e-TENDER NO:

07/WBNKDA/EE-V /2022-23
MEMO NO: 5106 /EE-V/INKDA/2023-24 Dt:27.04.2023

Tender ID: 2023_NKDA_521198_1
Tender has been invited on 27.04.2023 for the following
work: 1. Repairing of Bituminous Carriage Way Street
No. 905,907,917,822,843,780,857 and other road in
Action Area-lll, New Town, Kolkata under EE-V,NKDA..
Document download & Bid submission closing date :
12.05.2023 upto 6.55 P.M. Details available on

www.whtenders.gov.in ,www.nkdamar.org or contact
office of the undersigned.

Sd/
Executive Engineer-V
New Town Kolkata Development Authority

LEASING OF VPH & SLR OVER
TINSUKIA DIVISION
E-Auction for the contract of leasing out of VPH & SLR through e-Auction by various
trains originating from Tinsukia Division on reund and sangle trip basss for 3 years
has besen invited. Description: Saq Mo, AAM to AAR - Parcel Space in SLR Coach
(Single Compartment) & ABM to ABI3 - Parcel Space in Parcel Van, Auction

Catalogue No.: TSK-VP-SLR-10. Rate Unit: Per Trip Licensing Fee. Auction
Start Date & Time (All Lots) - 11:00 hrs. on 19-05-2023

from 21.04.2023 till date of repayment.
The Bank issued notice under the Act on 21.04.2023 calling upon you to repay the
outstanding amount of Rs 350638.00 as on 21.04.2023 The notice was sent to you by
*Regd. post/“Courier/*Speed Post/ (*strike out whichever not applicable) has been
returned unserved.
You are called upon to pay Rs. 350638.00 together with interest from 21.04.2023 till date of
payment within 60 days from the date of this notice failing which Bank will be constrained to
exercise its rights of enforcement of security interest as against the secured assets givenin
the schedule hereunder. This Notice is without prejudice to any other right remedy
available tothe Bank.
***This Notice is without prejudice to any other remedy available to the Bank - including
its right to proceed with the proceedings presently pending before DRT/RO of
DRT/DRAT/Courtand proceed with the execution of order/decree obtained/to be obtained.
(***** Delete if not applicable).
SCHEDULEE

The specific details of the assets in which security interest is created are enumerated
hereunder:
Mortgaged assets: Allthe partand parcel of the Flat no G-1, MIG Back Side, Plot no 59,
Vikram Enclave, Vill: Pasonda, Pargana : Loni, Ghaziabad. U.P 201005, as given in the
schedule hereunder belonging to 1st of you. Area of Property: 51.09 SQ MTR Bounded by:
North: Road 40 Feet, South: Service Lane, East: PlotNo 60, West: Plotno 58

Sd/- The Authorised Officer

Indian Bank

Financial bids of the eligible tenderers would be opened Seq N Lot Ne. I Trips/Days
subsequently on the date & time to be notified later on AAN | 15604-SLR-F2-LEDO-GHY-22-2 (Parcel-5LR) L]
Tender Notice No.74-W/4/1/461/WA/HQ Dated-03.05.2023 1359/23| | AA% | 12423-5LR-F1-DBRG-NDLS-22-2 (Parcal-5LR) 1086
SERVING CUSTOMERS WITH A SMILE AAD | 15088-5LR-R1-LEDO-RNY-22-1 (Parcel-5LR) 470
. . jl | Greater Noida Branch : First Floor, S-7, AN [ 15670-5LR-F2-DBRT-GHY-22-2 (Parcel-5LR) 1086
e LR | Goma Shopping Mall Sector - Gama 1, AA5 | 20505-SLR-F1-DBRG-NDLS-22-1 (Parcel-5LR) 313
AF ALLAKABAD ‘(j;aa%e:tar:aeruliﬁrﬁ:tgearerTtlti?',Pra ST AMK | 15620-SLR-F2-NTSK-RNY.22-2 (Parcel-SLR) BT
Phone no. 0120-2322628 | E-mail: greaternoida@indianbank.co.in AMT | 15604-SLR-F1-LEDO-GHY-22-2 (Parcel-SLR) 1068
ANNEXURE Il AME | 15670-5LR-F1-DBRT-GHY-22-1 (Parcel-5LR) 1066
Publication Demand Notice AMND [ 15933-5LR-F1-NTSK-ASR-22-1 (Parcal-5LR) 157
Notice under Sec. 13 (2) of The Securitisation and Reconstruction of Financial AASD | 15088-5LR-F1-LEDO-RNY-22-1 (Parcel-5LR) 470
Assets and Enforcement of Security Intere'st Act 2002 Sent on 25.04.2q23 AR | 15928-SLR-R1-MTSK-RNY-22-2 (Parcel-SLR) B27
by Regd.Post / Speed Post /Courier to Vinod Verma & Meena Kumari AA1Z | 15030-SLAF1-HTSK.TEM-221 (Parcel SLR) e
1-Borrower/Mortgager: 2-Co-Borrower/Mortgager: A3 | 15988-SLR.F2- RNY.22.2 (P SLR 70
Mr Vinod Verma S/o Pritam Verma Mrs Meena Kumari W/o Vinod verma joanl E:L 2 = DCi MY ?2 SR atak-SLR)
Rlo- House no 787/9, Shalimar Garden | R/o- House no 787/9, Shalimar Garden AfJ14 | 20503-5LR-F1-DBRG-NDLS-22-1 (Parcel-5LR) T8
Ext-1, Shahibabad, Ext-1, Shahibabad, AAMS | 15670-5LR-R1-DBRT-GHY-22-1 (Parcel-5LR) 1086
Ghaziabad U.P 201005 Girvizio, LLP AL AASE | 15962-SLR-F1-DBRG-HWH-22-1 (Parcel-5LR 313
i) Rlo- Flat no G-1, MIG Back Side, i) Rlo- Flat no G-1, G.F, MIG Back Side, = e L
Plot no 59, Vikram Enclave, Plot no 59, Vikram Enclave, AANT | 15928-5LR-F 1-NTSK-RNY-22-2 (Parcel-5LR) 627
Vill: Pasonda, Pargana : Loni, Vill: Pasonda, Pargana : Loni, AAME | 15604-5LR-A1-LEDO-GHY-22-1 (Parcel-5LR) 1086
%hRa/Ziaia?-glé-F’sﬁ0;005G ; %hsfiaga;’ég-2§0|1.005e ; AA1S | 15803-SLR-F1-DBRG-CDG-22-1 (Parcel-SLR) 157
i) R/o- A-198, Shalimar Garden 1) R/0- A-196, Shalimar Garden = = =
Extention-2, Sahibabad, Extention-2, Sahibabad, AAZD | 13281-SLR-F1-DBRG-RIPB-22-2 {Parcel SLR) L)
Ghaziabad 201005 Ghaziabad 201005 AAS21 | 15648-5LR-F1-DBRG-LTT-22-1 (Parcel-5LR) 34
Sub: Loan account/s 6323515885 with Indian Bank Greater Noida branch AR | 13281-13282-VP-1-DBRG-RJPE-22-1(Parcel-Parcal Van) 157
You committed default in repayment of loans to the tyne of Rsl 350638.00.(mention the | | ARz | 20505-20506-VP-1-DBRG-NOLS-22-1 (Parcel-Parcal Van) | 313
amount due - Book balance+ MOI) as on 20.04.2023 with further interest at the agreed rate AB | 15630-15525-VP-1-NTSK-TEM-22-1 (Parcel-Parcel Van) 157

E-Auction closing date & time: al 15:20 hrs, on 19-05-2023. Inilial Coolng off
period is 30 minules. Successive |013 closing imerval 10 minules. Lol-wise
closing time can be viswed ine-Auction module of IREPS. Auto Extension Duration
120 second

Description: SeqMo. AAM - Parcel Space in SLR Coach (Single Comparrment)
& ABRM - Parcel Space in Parcel Van. Auction Catalogue No.: TSK-SLR-VP-11,
Rate Unit: Per Trip Licensing Fee. Auction Start Date & Time (Al Lots) : 14:00
hrs, on 18-08-2023

Soq No. Lot No. | TripsDays
A&/ |15906-5LR-F 1-DBRG-CAPE-22-1 {Parcel-5LR) 157
ABM | 15809-15810-VP-1-DERG-LGH-22-1 (Parcel-Parcel Van) 1056

E-Auction closing date & time: at 14:40 hrs. on 18-05-2023. Initiad Cooling off
period ks 30 minutes. Successive lots closing interval 10 minutes. Lot-wisa
cloming time can be viewed in e-Auction module of IREFS. Auto Extansion Duration
120 second

Naote : Prospective bidder are requestad to visit e-Auction leasing module on
IREPS wabsite www.ireps.gov.in for more details

Divisional Commercial Manager [IC), Tinsukia
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FORMA
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF DEV AUTOMATES PRIVATE LIMITED

RELEVANT PARTICULARS

1 Name of corporate debtor Dev Automates Private Limited

2 Date of incorporation of corporate debtor July 25,2006

Authority under which corporate debtor is | Registrar of Companies - Delhi
incorporated/registered

Corporate Identity No./Limited Liability | CIN:U34300HR2006PTC036262

Identification No. of corporate debtor

Address of the Registered Office and Principal

Registered Office: 43-44, IDC,
5 Office (if any) of corporate debtor

Hissar Road, Rohtak, Haryana -
124001, India

Insolvency Commencement Date (ICD) in | May 01, 2023; vide Order of

6 respect of corporate debtor Hon'ble NCLT, Chandigarh Bench
(The said Order was received by
the IRP on May 04, 2023)
Estimated date of closure of insolvency | October28,2023
7 resolution process

Name and Registration Number of the
8 Insolvency Professional acting as Interim
Resolution Professional (IRP)

Name: Mr. PankajArora

IBBI Reg. No.: IBBI/IPA-001/IP-P-
01743/2019-2020/12739

Regd. Address:136, Shubham
Tower, Neelam Chowk, NIT,
Faridabad -121001, Haryana, India,
Regd. Email Id: tra.pankaj@gmail.com

Address and e-mail of the Interim Resolution
Professional, as registered with the Board

Address and e-mail to be used for
10| correspondence with the Interim Resolution
Professional

Decode Resolvency International
Private Limited, Address: 1101,
Dalamal Towers, Nariman Point,
Mumbai - 400021, India, Email id:
cirp.dapl@decoderesolvency.com

May 18, 2023 (being the 14th day
from the date of receipt of Order)

11 | Lastdatefor submission of claims

Classes of creditors, if any, under clause (b) of
12 | sub-section (6A) of section 21, ascertained by
the Interim Resolution Professional.

Not Applicable

Names of Insolvency Professionals identified to
13| actas Authorised Representative of creditors in
aclass (Three names for each class)

Not Applicable

(a)Relevant Forms and

14| (b)Details of Authorised Representatives are
available at:

(a) Relevant forms are available
at https://ibbi.gov.in/en/home/
downloads

(b)Not Applicable

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, has ordered the
commencement of Corporate Insolvency Resolution Process SCIRP of Dev Automates Private Limited
vide Order dated May 01, 2023 (Date of receipt of Orderis May 04,2023)
The creditors of DevAutomates Private Limited are hereby called upon to submit their claims with proof on or
before May 18, 2023 to the Interim Resolution Professional at the address mentioned against Entry No.10.
The financial creditors shall submit their claims with groof by electronic means only. All other creditors
may submitthe claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the Entry No. 12, shall indicate its choice of
Authorised Representative from among the three Insolvency Professionals listed against Entry No. 13to
actasAuthorised Representative of the class in Form CA-Not Applicable
Submission of false or misleading proofs of claim shall attract penalties. Sd/-
Pankaj Arora
Interim Resolution Professional
IBBI/IPA-001/IP-P-01743/2019-2020/12739
IP's Regd. email: tra.pankaj@gmail.com
Process ID: cirp.dapl@decoderesolvency.com
IP's Regd. address: 136, Shubham Tower, Neelam Chowk, NIT, Faridabad, Haryana -121001, India,
AFA Validity: December 08, 2023

Date: May 04, 2023
Place: Faridabad
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